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unrestricted acceptance of invitation
from Forcign Missions by Government
officials upto certain levels.

West German Assistance for
Scientific Research

2206. Shri J. B. §. Bist: Will the
Minister of Education be pleased to
state:

(a) whither Government have
ecome to any cecent agreement with
‘West Germany in regard to the latter
giving special assistance for promo-
tior of scientific research; and

(b) it w0, the details of the agree-
ments and the benefits that would
acrrue to Indien Scientists therefrom?

The Deputy Minister in the Mimls-
try of Education (Shrimati Soundaram
Ramachand=ar); (a) Not jet, Sir.

(b) Does not arise.

faerht # et oft frowmd

2307. st g9 WX SEA
w1 qywd wE g xTA AT
o fE o

(%) ¥ og &= § f%F 23 wres,
1965 %1 feedt ¥ f wrfwear o
me;

(&) afz &, & 4 qfese §1
pfetHm T,

(w) Foer suferai & a8 & 2@
4T & w1 TR A IR famg A v
g T F ;WX

(2) afz 7Y, a1 & w1 FTOU

meerd swrea # ceash (o

grt): (%) 23 W, 1965 %) faedt
% #xw g arfenrdt awwr W ar

(@) & (v). wr =vaeit o
wiw st wr ot ¥

SEPTEMBER 15, 1965

Written Answers 5704
Charge-sheeting of Gran bealers
in Delhi

2208. Shri D. €. Bharma: Will the
Minister of Tiome ATa'rs b pleased
to state:

(a) whether it is a fact that the
shops of some grain cealers in Delhi
were raided Ly the Inspectors of the
Civil Supplies Jepar‘ment in March,
1965 and some jrregularities were
found in their records and some
shopkeepers were charge-sheeted in
this connection;

(b) whether it is also a fact that
the cases against those shopkeepers
who were charge-sheet:d have been
withdrawn; and

{€) if so, ithe reasons therefor?

The Deputy Miinister in the Minls-
try of Home Affairs (Sori L. N.
Mishra): (a) No. Sir.

(b) and (¢).
Arrest of Grain Dealers In Delhd

2209. Shri D. C. Sharm: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a faci that some
grain dealers were arrested in Delhi
under the Essential Commodities Act
in September|October, 1964;

(b) if so, the number of firms pro-
secuted with the number of persons
arrested and the names of their
firms;

Do not arise.

(c¢) the nature of charges against
them; and

(d) the action taken againgt them?

The Deputy Minister In the Minis-
try of Home Affalrs (Shrl L. N.
Mishra): (a) Yes, Sir.

{(b) 28 firms were prosecuted and
82 persons were arrested. The names
of the 28 firms are given in the stale-
ment laid on the Table of the House.
[Placed in Library, See No, 1.T-4862/
@5].

(c) The 28 firms were prosecuted
under Section 7 of the Essential Com~





